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SHRI JOHN F. FERNANDES
(GOA): Sir, whatever may bé the
situation, the fact is that because of the
direction of the President, that
Governement had to seek a vote of
confidence. Then how has this
prorogation been done under the
signature of the President? I don’t think
that it was a peculiar situation where the
President read out the policy of the
Government of the day and since that
Government did not survive, naturally,
that Address would also have to lapse.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Okay. Now, if
the House agrees, we will sit for some
more time. Some Special Mentions are
there. Shri Satish Pradhan.

Shifting of Rcgional Design and
Technological Centre, from Mumba: i
Bhopal
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SHRI ADHIK SHIRODKAR
(MAHARASHTRA): Hon. Vice-
Chairman, Sir, I associate myself with the
sentiments and anguish expressed by the
hon. Member. The only reason why the
Centre had to be shifted was an adverse
order of the Court ordering that the
property should be vacated. But when an
alternative property has been given to the
extent of 10,000 square feet at the
nominal rent of rupee one per year, the
shifting under these circumstances
appears to be mala fide and it is
necessary that suck a feeling, that it is
mala fide, has to be dispelled. And the
only way it can be dispelled is by
restoring the Centre back to Mumbai and
seeing to it that the people who have
been deprived of their wages -are no more
so deprived and are continued in the job.
1 hope that the Government will look
into it.

Resentment among people registered for
Allotment of . DDA Flats/Houses under
New Pattern Scheme, 1979
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